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I THE CEMPRAL ADMIUIISTRZT IVE TRIBUNAL,
JATIPUR BEMNCH? JAIPTR 2
10-01ST/

“
Date ‘:\f/‘ozﬂer: 997

CA No.445 /95

5/0 3hri Hari Ram aged 43 y=ars, pressntly worling
Income Tavw Inspector, Assistant Commissionzr, Income
me '

.+ Applicant
Versus
1. Union of Inliz through Secretary, Ministry of
FPinance, Department oOf Revenus, Hew Delhi.

2. Commiss ioner of Income Tax, Statue Circle, Jaiour.

ee Rzspondents
Mr. vijay Singh, Counsel for the applisant
Mr. H.K.Jain, counsel for th: responients

CCORAM:

v ruy nep i o

Hon'dDls Mre. OJ.P.3harma, Administrat ive Mzmber

Hon'ble Mr. Ratan Pralash, Jad izrial Member v
QRDER .

Pzr Hoa'blz Mr, O.P.Sharma, Administrative dMember

- . et TS e

In this applicaticon under Section 19 of the
aAdnministrative Tribanals Act, 1925, 3hri Jai Dev has

prayed that the memoraniun/charge sheet dated 23-3-93

i

issue to th2 applizant may be Juashed snd any advzrse

act iyn, if taken against the applicant in pursuance

of this charge: sheet may alzo e gquashed,

The learned counsel for the spplicant stated
during the arguments that although the enjyairy off icer
has already opeen appointed, the enguiry offiser has

not yet even £irad any Jdate £or the enguairy procesdings.
He stated thakt & thiz stage the aprlicant dces not
intend to przss |20y I lizf regarding ‘:Iuaslnin';; ~f the

c¢harge zhszt. Ths apglicant would e zatisfied if
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(1o
the enjuiry proceedings ars conducted and completed
expedit iously and a final order in the Jdisciplinary

proceedings is passed at the earliest possible.

3. After hearingy the learnsl counsel for the
respon:lents,v we direct that the Jdisciplinmary procsedings
in this case conszquent to the charje shzet issued

to the applicant should be completed by passing a

final order by the disciplinary zuthority within

a period of £our months from the date of race ipt

of

W

copy 9f this order. Naturally, ths gr;}[alry
proceedings will have tc be complsted by the
responients within the aforesaid perioi', before a
final order in the discislinary proceedings is

passed.

4. '.I‘hc—, G4 stanils dispos:d of accordingly. No
order as to costs.

b4 A Jals

(Ratar Prakash) (0.P.Sharma)

Julicial Menber , Administrative Menmber



